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ill and ed the procession in a peaceful 
and democratic manner. The pi occasion 
was big in sie* consisting of more than 
000 people all over elhi from Mmto 
ridge in order to present a memorandum 
to the hon. Prime Minister demanding 
the withdrawal of the Special ourts ill. 
The route was ah cadv indicated to the 
police for propel se urit y and other arran-

fements.  When  tlu procession reachedanpath, some people from some shops 
voluntarily pelted stones and tried to dis
turb the peaceful procession. Within tiie 
fraction of a second. some auu-sorial ele
ments standing nearby the shops suit ted 
beating the peaceful processionists by scda 
bottles and b I ticks and disturbed the 
procession and it was also witnessed that 
shop-ownm also stai ted beat ing the proces
sionists. In this connection, immediately 
I asked the hief Police OHicer, Mr. rar 
who was present at that time at the place 
to prevent these anti-social elements usine 
force, violence atid beating on peaceful 
proressionists and then 1 also disclosed 
my identity as a Member of Parliament 
k that officer, bm it is most unfortunate 
thit the suid officer instead of protecting 
not only me but alto ihe peaceful proces
sionists, ordered lathi charge and tear gas 
simultaneously against peaceful processio
nists instead of taking any action against 
law breakers and anti-social elt nients who 
were responsible for such criminal action. 
In that scuffle manv vouth ongress people 
9utined inuries and to my utter surprise, 
even in spite of mv reuesting him to give 
protection he said,, I do not care whether 
you are a M mbr of Parliament** and 
simultaAnouxly started beating me all over 
the body and on head and thereby I sus
tained inury and also fracture on my hand. 
Mr. Speaker, Sir, please see this shirt also. 
Even the other Member of Parliament 
who was standing behind me at that time 
appealed the same to him but he did not 
care to listen to me and the other M.P. 
and he ordered his policemcn to beat me 
also and the outh  ongress people. 
ven repeated reuests of minr to take me 
i n a police van to a police station or to the 
h pital were also not heartd by hm. He 
detained me for  minutes, even not allow
ing me to come to Parliament House, 
He took me to the police station on foot and 
even did not care to gel first aid for me 
till  P.M. I was taken to die hospital 
only at 0 P.M. and I have also made a 
complaint against Mr. rar in the same 
police station in the Parliament Street on 
thr* s m * dv. 1 w uldlike to categorically 
itiir thit no on** had assaulted Mr. rar, 
an is dear from the fact thit he has recei
ved no inury.

Our intension was of organising this 
peaceful demonstration agairst the overn
ments attitude to bring a lack Law

Special ourts ill and also it was in a 
democratic peaceful manner. The outh 
ongress of entire elhi responded to 
the call of this peaceful demonstration 
and we had no intention of using either 
violence ol any such thing, in this proces
sion. 1 also, as a Member of Parliament 
and as representative of outh ongress, 
condemn any kind of violence in any 
manner. ut it was unfortunate that the 
police did not schcw the violence pei- 
petrated by anti-sot ml clemtnts on tin- 
peaceful demonstrators and in fact used 
xiolence without an pnnocation fiom 
the outh ongiess.  Even I was not 
Heated properly in the hospital anti no 
room was allotted to me, cun thouf h 
the rooms were vacant in the hospital.
I reuest  the hon. Speakct to protect 
the rights and privileges of the Mtinbers 
and, a* the same tim*, diicct the  overn
ment to  held a udicial inuiry in this 
regard. I resetve my tight  biingrtg 
a privilege motion against suh persons.

MR. SPEAKER : Shri Kangma.

SHKI   MALL1KAR N   l-dak) : 
When a uestion of privilege i.s raised...

MR. SPEAKER : ont record.

SHRI MALLIKAR N :  ***

() RePORTFO  IRRKO LAR  PA MENT  OF 

SALARIES TO PRIMAR S HOOL TKA H RS 

IN   ERTAIN  PARIS  OK  MkOHALA A

SHRI P. A. SAN MA (Tura) :  Sir,
1 would like to bring to the notice of the 
overnment of India and the House the 
problem faced by the lower primary school 
teachers in the East and West aro Hill 
districts of Meghalaya for irregular pay
ment of salaries. Some times the teachers 
do not receive their salary for three 10 
four months.  The delayed payment of 
salary to teachers has become a normal 
practice in Meghalaya.  This is causing 
severe hardship to the teachers.  They 
face great difficulty in meetirg thir ex
penditure. The entire family of the tea
chers is put to inconvenience.  There are 
nearly ,00 teachers in these areas, whcie 
non-payment of salary in time has am tu
rned a serious and grave problem. There 
is great resentment among the teachers. 
If no timely action ts taken, the situation 
will get aggravated.  The teachers plan 
to  stage  demonstrations and adopt 
other method* to force the authorities
10 heed their ust demands. The nion 
overnment have allotted huge sums 
of money to Meghalaya State for edu
cation.  Probably, this money is being 
diverted on other items by the istrict 
ouncil authorities.  The teatbrt enn
ui unity is suffering from dun naldy for 
, the last several years.

Not recorded.
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The  teachers are losing interest in 
their work, and this is having adverse 
effect on the quality and level of leaching.
A dissatisfied and hungry ttachei can
not do ustice to his pupils, Thty ate on 
the verge of losing their patience. I re
quest the Union overnment to impress 
upon th authorities of the State to en
sure that thr teachm get their salaries 
in time, otherwise, the situation may 
take ai unpleasant turn at any moment.
1 hop* th** overnment will tuke early 
and immediate action in the matter.

MR. SPEAKER : We will now take 
up legislatne work.

PROP. SAM VR UH ( ouui) : 
Su, I ha( gien notuf of mv desue to 
lais* under  nl 377 a ny urgent mat- 
, ntmeh, in Manhape area.. ..

MR. S K VK.ER : o r must have fiven 
it toda.

PROF. SAM R 1H1A : s. The
iitmitiou >hri is so b,id. .

MR. SPEAKER : o not record.

PROF. S MAH UHA : ***

MR.  SPEAKER : I have not seen 
yout 377. ou must have given it at 10.30 
or ti a.tn. today. I have already allowed 
a CfillinR attention.  Ont particular re-

fion cannot have a monopoly. Please ollow the rules. on’t think only some 
Member* have to follow the rules, others 
not. I will consider it tinder 377 anr1 if 
1 think it is prope . 1 will allow it. Nothing 
as before nv

PROF. P. . MAVALANKAR (an
dhinagar) : On a point of order under 
rule 376(a) proviso.  We have received 
today in the  parliamentary  papers a 
List of Business for tomorrow also. ou 
will see that it says: overnment Busi
ness from 10.30 a.m. to 4.30 p.m. and 
then Private Members’ Business from 4 
p.m. to 6.30 p.m. 1 do not know whether 
it is a printing error or something more 
substantial.

MR. SPEAKER : 1 am told it is a prin
ting mistake.

PROF. P. . MAVALANKAR : So, 
from 10.30 a.m. to 4 p.m. overnment 
Business4 p.m. to 6.30 p.m. Private Mem
bers’ Business fi.30 p.m. to 7.30 p.m. 
iscussion under rule iqg and from 7.30 
p.rn. half an hour discussion. From ester
day we have now given up the lunch 
break.  esterday overnment had to 
bring a motion to adourn the debate on 
the CtoustitutWi (Amendment) Bill. Why 
Beenme of thin attendance. Because you

arc arranging the business of the House 
and regulating the  pioredure, I want 
to ask you: is it fair that Members of Par
liament should be asked to come here at 
10.30 and make them go on till B or l 30 
p.m. without lunch bitak:*  My request 
to you, tlieiefori, is tins. ou aio having 
the Business Advisory Conuniiite meet
ing today  If you cannot do anything, 
wt least phase ste that the lunch houi is 
icstoicd, so that there is some respite 
and rest, and thus wc are able to obtain 
effet tit russ in the uot (dinp, Otlm- 
ws(, there is no puipi*-r al alt.

MR. SPEAKER : It is not a point of 
order.

PROP. P. . MAVALANK.AR : My
Komt of order is this, that the business 
as to be so ai ranged that Members of 
Parliament can attend to it effectively and 
efficiently. Otherwise, what is the point 
in making them come at 10.30 a.m. and 
make them remain till 7.30 p.m. when 
there is no attendance  I request you 
with folded hands: kindly restore the lunch 
break at least, so that some efficiency is 
lestored.

ift* (Wf  R)

Sr qnrar to   377
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MR. SPEAKER : ou must have given 
notice today.  Every Member wants to 
give a notice with one hand and a speech 
with the oilier.

SHRI PURNANARA ANA SINHA 
(Tepur): The time has been advanced 
by half an hour. ou must give some 
amount of laxity to members to bring 
urgent matters before the House. 10-15 
minutes delay in filing a noticc under 
Rule 377 should not matter much.

MR. SPEAKER : No question of delay. 
But  must see the notice before I allow it.

Interruptions)*

MR. SPEAKER: on t record.

12 bra.

INTER-STATE  MI RANT  WORK
MEN  (RE ULATION  OF  EM
PLO MENT  AN  CON ITIONS 
OF SERVICE) BILL Contd.

lve 8 (Licensing of conUctiion)

MR. SPEAKER: We nc* come to 
Clause 8.

*** Not recorfledJS


